MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 3/AM16
HELD ON 22.04.2015
UNDER CHAIRMANSHIP OF
DR. L.B. SINGHAL, ADDITIONAL DGFT

Meeting No. 3/87-NC-7/2015 of NORMS COMMITTEE (NC-7) dealing with ‘Chapter 39
and 40 of ITC (HS) Code’ held on 22.04.2015 under the Chairmanship of Dr. L.B. Singhal,
Addl. DGFT, Udyog Bhawan, New Delhi-110011. Following officers attended the Meeting:

1) Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2) Shri Nand Lal, Senior Development Officer, DIPP
3) Shri Seikhomang Kipgen, Dy. DGFT
2. The Committee, after deliberations, approved following cases and RLA concerned shall take

consequential action as per Foreign Trade Policy/Procedures:

ONLINE CASES

| [Case No.:24/37/87-ALC1/2013  [Party Name:SUPRABHA ~ |Mieet No/Date:3/87- IStatTjs: ] C
; IPROTECTIVE PRODUCTS PVT  |[ALC1/2015 ‘Deferred T
| ILTD 122.04.2015 | |
HQ File :01/87/050/00359/AM 14/ [RLA File :31/83/040/00093/AM14/ [Liic.No/Date:31 1006015 Defer |

L - 130.08.2013 Date:13.05.2015 |

|
| [Decision: A D/L No. 46011/111/2013-PC.II dated 27.01.2015 was issued by D/o C&PC to ﬁrm.!
| "'[‘his was followed by Reminder from DGFT on 25.02.2015 giving 15 days time for submission Ofi :
information. Reply awaited from the firm. |'

| [Case No.:33/29/87-ALC1/2013  |Party Name: VISHAKHA B [Meet No/Date:3/87- [Status: |
|| 'POLYFAB P.LTD ALC1/2015 Deferred - CQ
' ' 122.04.2015 | |

| [HQFile :01/87/050/00257/AM14/ [RLA File :08/24/040/00230/AM 14/ Lic.No/Date:0810124734 Defer |

2 | 12.09.2013 Date:13.05.2015 | ?V
o - 1 P R . 5 - - N — = . - |

| Decision:  In response to D/L dated 06.01.2015 issued by D/o C&PC, the firm had submitted its

. Ireply, a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awaited I"rnm!

| ID/o C&PC. |
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D/o C&PC.
(Case No.:16/41/87-ALC1/2013  [Party Name:VISHAKHA ~ [Meet No/Date:3/87- [Status: Deferred
f POLYFAB P.LTD ALC1/2015 |
122.04.2015 |
|HQ File :01/87/050/00379/AM14/ |RLA File |Lic.No/Date:0810126763 | Defer
08/24/040/00366/ AM 14/ 29.11.2013 Date:13.05.2015

Case No.:15/41/87-ALC1/2013  [Party Name:VISHAKHA "~ [Meet No/Date:3/87- Status: Deferred
i POLYFAB P.LTD ALCI1/2015
22.04.2015
IHQ File :01/87/050/00378/AM 14/ RLA File Lic.No/Date:0810126762 | Defer
1:08/24/040/00365/AM 14/ 129.11.2013 Date:13.05.2015

Decision:  In r;pon_se to D/L dated 06.01.2015 1ssued€y D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awaited from

Decision:  In response to D/L dated 06.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awaited from

D/o C&PC.

(Case No.:15/49/87-ALC1/2013  [Party Name:AERON COMPOSITE [Meet No/Date:3/87- Status:
’ 'PRIVATE LIMITED ALC1/2015 IDi:fcrred
; 22.04.2015 !
HQ File :01/87/050/00467/AM14/ |RLA File :08/24/040/00439/AM14/ [Lic.No/Date:0810127815  [Defer
| 08.01.2014 Date:06.05.2015

|Deusu)n A D/L No. 46011/94/2013-PC.1I dated 22.08.2014 was issued by D/o C&PC to firm.
"This was followed by Reminder from DGFT on 11.11.2014 and 12.01.2015 (Final Reminder) giving
15 days time for submission of information. Reply awaited from the firm.

”W@B‘“\"ﬁ@@ <¥ R

(Case No.:1/2/87-ALC1/2014 Party Name:UNITEC FIBRES ~ [Meet No/Date:3/87- [Status: |
PVT.LTD. ALC1/2015 Deferred NeA™

, 22.04.2015 ‘

'HQ File :01/87/050/00001/AM15/ |RLA File :03/95/040/00224/AM12/ [Lic.No/Date:0310770188  |Defer |

' ,n 022014 Date:13.05.2015

Decision: A D/L No. 46011/144/2006-PC.1I dated 28.01.2015 was issued by D/o C&PC to firm. |
This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of|
lin fm mation. Reply awaited from the firm. |
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" |HQ File :01/87/050/00550/AM14/ |RLA File :05/24/040/00470/AM14/ [Lic.No/Date:0510382328

\Case No.:2/48/87-ALC1/2013

7

Decision:

[HQ File :01/87/050/00451/AM 14/

[Party Name:UNITEC FIBRES

EPVT.LTD.
|

[RLA File
l:03/95/040/00]43/AM12/

|'Meet No/Date:3/87-
ALCI1/2015
22.04.2015

" |Lic.No/Date:0310770496
18.02.2014

[Defer
|Date:13.05.2015

A D/L No. 46011/144/2006-PC.I1 dated 28.01.2015 was issued by D/o C&PC to firm.

'This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

linformation. Reply awaited from the firm.

|Case No.:3/1/87-ALC1/2014

N ‘HQ File :01/87/050/00522/AM 14/
|

Decision:

Party Name:UNITEC FIBRES

PVT.LTD.
|

IRLA File
1:03/95/040/00130/AM14/

information. Reply awaited from the firm.

|Case No.:22/7/87-ALC1/2014

HQ File :01/87/050/00041/AM15/ |RLA File :03/94/040/01005/AM14/ |Lic.No/Date:0310772650

Decision:

D/o C&PC.

10|

Decision:

ID/o C&PC.

Case No.:18/2/87-ALC1/2014

Party Name:INTERNATIONAL  [Meet No/Date:3/87-

iCONVEYORS LIMITED

Party Name:VINYL TUBES

PVT.LTD.,

Meet No/Date:3/87-
ALCI1/2015
22.04.2015

Lic.No/Date:0310771913
25.02.2014

| A D/L No. 46011/144/2006-PC.II dated 28.01.2015 was issued by D/o C&PC to firm.
'This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of

ALC1/2015
122.04.2015

03.03.2014

IMeet No/Date:3/87-
ALC1/2015
[22.04.2015

20.03.2014

skt
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|Statusﬁ Deferred

|Defer
Date:13.05.2015

iSl:—llus:
Deferred

|

Defer o
Date:13.05.2015

In response to D/L dated 11.11.2014 issued bﬁ/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

o Status:
Deferred

Defer
Date:13.05.2015

In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
Ireply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited t‘rom\
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Status: !

| |Case No.:9/7/87-ALC1/2014 Party Name:SHAKTI PLAS Meet No/Date:3/87-

I INDUSTRY ALC1/2015 Deferred I
- 22.04.2015 |
HQ File :01/87/050/00028/AM15/ [RLA File :05/24/040/00492/AM14/ |Lic.No/Date:0510382815  |Defer

26.03.2014 Date:20.05.2015

. Decision: A D/L No. 46011/62/2014-PC.11 dated 12.08.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 08.09.2014 and 18.11.2014 (Final Reminder) giving

15 days time for submission of information.

|| In response to above D/L, the firm vide its e-mail dated 21.04.2015 has requested to
grant them 15 days time to submit their reply. The Committee considered the request of firm and |
decided to grant them 15 days time for submission of information. I

|_"' (Case No.:5/3/87-ALC1/2015 \Party Name: WACKER (Meet No/Date:3/87- Status:
METROARK CHEMICALS PVT |ALC1/2015 Deferred
|| ILTD. 22.04.2015 ;
12 HQ File :01/87/050/00495/AM 15/ ‘RLA File :02/24/040/00013/AM 15/ |Lic.No/Date:0210203243  |Defer
I ; 16.05.2014 \Date:20.05.2015
\Decision: The Committee noted that the application is still awaited from RLA. Hence, it was
| |decided to call for application from RLA and firm for further consideration of the case.

| |Case No.:19/22/87-ALC1/2014  |Party Name:NEELAM RUBBERS, |Meet No/Date:3/87- Status:

|| ALC1/2015 il)eferre(l

o 22.04.2015

| |HQ File :01/87/050/00207/AM15/ |RLA File :23/24/040/00002/AM15/ [Lic.No/Date:2310003625 | Defer

|13 ! 04.07.2014 Date:13.05.2015
Decision: A D/L No. 7/247/2014-TSW dated 09.10.2014 was issued by DIPP to firm. This was

followed by Reminders from DGFT on 18.11.2014 and 12.01.2015 (Final Reminder) giving 15 days
time for submission of information. Reply awaited from the firm.

* |Case N0.:20/30/87-ALC1/2014  |Party Name:SUN PLAST IMeet No/Date;3/87- Status:

l ‘ ALC1/2015 Deferred

| ! 22.04.2015 ;

H > File :01/87/050/00242/AM15/ |RLA File :03/95/040/00333/AM15/ |Lic.No/Date:0310786925 | Defer
116.07.2014 Date:13.05.2015

‘Decnsmn In response to D/L dated 04.02.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

D/o C&PC.

SEIK HOMANG l’.IF’.(?‘.I?N
Dy. Director General
Directorate Genera! ¢! In ':{'::'
Minislry of Commerce & || dustry
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| |Case No.:3/18/87-ALC1/2014 IParty Name:EASTMAN Meet No/Date:3/87- |Status:
. RECLAMATIONS |ALC1/2015 [Deferred
' 122.04.2015 [
‘ 'HQ File :01/87/050/00146/AM15/ |I{LA File :30/24/040/00018/AM15/ |Lic.No/Date:3010103032 Defer
[18.07.2014 Date:27.05.2015

]Declsmn: A D/L No. 7/34/2015-TSW dated 04.03.2015 was issued by DIPP to firm. It was
|decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

linformation.

i' [Case No.:1/32/87-ALC1/2014  |Party Name:INTERNATIONAL  |Meet No/Date:3/87- Status:
|CONVEYORS LIMITED ALC1/2015 Deferred

' | | 22.04.2015

| HQ File :01/87/050/00277/AM15/ |RLA File :03/94/040/00320/AM15/ JLIC No/Date:0310787375  [Defer

16 128.07.2014 Date:13.05.2015

‘ Decision:  In response to D/L dated 11.11.2014 issued by D/o C&PC, the firm had submitted its
‘ reply, a copy of which was forwarded to D/o C&PC on 11.03.2015. Comments awaited from

D/o C&PC. ]

| Case No.:5/32/87-ALC1/2014 |Party Name:ASMACO [Meet No/Date:3/87- Status:
! IPACKAGING INDUSTRIES ALC1/2015 Withdrawn
| ; 22.04.2015
17 (HQ File :01/87/050/00281/AM15/ |[RLA File :03/94/040/00385/AM15/ [Lic.No/Date:0310787423
30.07.2014

. Decision:  The Committee considered the case and it was observed that this case has already been

approved by NC in its Meeting No. 2/AM16 Hence, the Committee decided to wnthdraw the case.

| |Case No.:1/40/87-ALC1/2014  |Party Name:ALEXIA PANELS  [Meet No/Date:3/87- Status:
‘ | ALC1/2015 Deferred
| 122.04.2015
' |HQ File :01/87/050/00341/AM15/ RLA File :61/24/040/00029/AM 15/ |Lic.No/Date:6110001228  |Defer
18| 31.07.2014 Date:13.05.2015

Decision:  In response to D/L dated 21.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 13.03.2015. Comments awaited from

D/o C&PC.

SEIKHOMANG KIPGEN
Dy. Direclor General
Directorate General of F muqn Trade
Ministry of Commerce & Industry
sovarnment of India
Udyog Bhawan, New Delhi-11
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‘20 IHQ File :01/87/050/00228/AM15/ .RLA File :02/24/040/00093/AM 15/

‘ lHQ File :01/87/050/00308/AM15/ RLA File :56/24/040/00024/AM15/ |Lic.No/Date:5610004374 Defer
21

Case No.:4/30/87-ALC1/2014 Party Name:WACKER ~ [Meet No/Date:3/87- Status:
| METROARK CHEMICALS PVT [ALC1/2015 Deferred
I LTD, [22.04.2015 |

‘Defer
Date:13.05.2015

|1)Lc:sion: In response to D/L dated 12.01.2015 issued by D/o C&PC, the firm had submitted its
lreply, a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awalted from

|]Jz’0 C&PC.

|Case No.:6/30/87-ALC1/2014  |Party Name: WACKER Meet No/Date:3/87-  |Status:
IMETROARK CHEMICALS PVT |ALC1/2015 Deferred
| ILTD. 22.04.2015

Lic. No/Date:021 0204763 Defer
12.08.2014 Date:13.05.2015

Decision:  In response to D/L dated 12.01.2015 issued by D/o C&PC, the firm had submitted its
freply. a copy of which was forwarded to D/o C&PC on 31.03.2015. Comments awaited from

<y P

D/o C&PC.

(Case No.:1/35/87-ALC1/2014 |Party Name:SHREE TIRUPATI  |Meet No/Date:3/87- Status:
’BALAJEE AGRO TRADING ALC1/2015 Deferred
| |CO.P.LTD.,, 22.04.2015

14.08.2014 Date:13.05.2015

Decision: A D/L No. 46011/76/2014-PC.II dated 09.01.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of
Jinformation. Reply awaited from the firm.

Case No.:26/30/87-ALC1/2014  [Party Name:VIKAS GLOBALONE |Meet No/Date:3/87-  |Status:

! LIMITED ALC1/2015 Deferred

, 22.04.2015

HQ File :01/87/050/00248/AM15/ ’RLA File :05/24/040/00222/AM15/ |Lic.No/Date:0510390643  |Defer
[21.08.2014 Date:20.05.2015

Decision: A D/L No. 4601 1/32/2012-PC.11 dated 17.02.2015 was issued by D/o C&PC to firm.
Reminder is to be issued by DGFT.

« | ; l
=PEF SR X wR
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\Case No.:25/47/87-ALC1/2014  |Party Name:AAKASH [Meet No/Date:3/87- Status:
'POLYFILMS LIMITED ALC1/2015 Deferred
| l 22.04.2015
HQ File :01/87/050/00449/AM 15/ ]RLA File :52/24/040/00027/AM15/ |Lic.No/Date:5210041212 | Defer
! 26.08.2014 Date:13.05.2015

Case No.:3/30/87-ALC1/2014 ‘Party Name:MARUTI TECHNO  |Meet No/Date:3/87-  |Status:
RUBBER PVT.LTD. ALC1/2015 Deferred
| 22.04.2015
IHQ File :01/87/050/00225/AM15/ ‘RLA File :05/24/040/00259/AM15/ [Lic.No/Date:0510390989 | Defer B |
. 104.09.2014 Date:13.05.2015

[
24
|

izs

| |Case No.:29/30/87-ALC1/2014  |Party Name:SAMPARK Meet No/Date:3/87- Status:
)INDUSTRIES LTD ALC1/2015 Deferred
| 22.04.2015 _-
HQ File :01/87/050/00251/AM15/ |RLA File :05/24/040/00266/AM15/ |Lic.No/Date:0510391051 Defer
( 09.09.2014 Date:20.05.2015
Decision: A D/L No. 46011/68/2014-PC.1I1 dated 12.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 09.01.2015 and 13.03.2015 (Final Reminder) giving

26

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC.

Decision: A D/L No. 46011/2/2015-PC.1I dated 15.01.2015 was issued by D/o C&PC to firm. This
was followed by Reminder from DGFT on 20.02.2015 giving 15 days time for submission of
information. Reply awaited from the firm.

|15 days time for submission of information. Reply awaited from the firm.

Case No.:50/42/87-ALC1/2014  [Party Name:ROY AL TOUCH Meet No/Date:3/87- Status:
IFABLON PVT. LTD., ALC1/2015 Deferred
L 22.04.2015
HQ File :01/87/050/00391/AM15/ |RLA File :02/24/040/00115/AM15/ [Lic.No/Date:0210204972  [Defer
12.09.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 11.03.2015. Comments

awaited from D/o C&PC.

SEIKHOMANG KIPGEN
Dy. Director General :
Directorate General of Forelgn Trade
Minislg of Commerce & Industry

ovaernment ol Indis
Udyog Bhawan, New Delhi- 11



(Case No.:14/42/87-ALC1/2014  [Party Name:ROLEX RECLAIM  [Meet No/Date:3/87- Status:

| IPVT.LTD. 'ALC1/2015 Deferred
; ‘ 22.04.2015
| ‘HQ File :01/87/050/00355/AM 15/ |RLA File :24/24/040/00011/AM15/ [Lic No/Date:2410041590  |Defer l
27 [25.09.2014 Date:27.05.2015

| S =
| ‘Decision: A D/L No. 7/12/2015-TSW dated 27.01.2015 was issued by DIPP to firm. It was|
decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

|informati0n. ;
| [Case No.:32/42/87-ALC1/2014  |Party Name:POLYGENTA ~ |Meet No/Date:3/87- Status:
TECHNOLOGIES LTD ALC1/2015 Deferred
‘ , 22.04.2015
| [HQ File :01/87/050/00373/AM15/ "RLA File :03/95/040/00213/AM15/ [Lic.No/Date:0310789866  |Defer )
|28 30.09.2014 Date:20.05.2015
. [Decision: A D/L No. 46011/12/2015-PC.1I dated 06.04.2015 was issued by D/o C&PC to firm. It

i was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
linformation.

i(.'ﬂse No.:33/42/87-ALC1/2014 ‘]’nrly Name:POLYGENTA Meet No/Date:3/87- Status:
! TECHNOLOGIES LTD [ALC1/2015 Deferred
‘ | 122,04.2015 |
Lic.No/Date:0310789868 Defer

129 [HQ File :01/87/050/00374/AM 1 5/ [RLA File :03/95/040/00215/AM15/
| ; 30.09.2014 Date:20.05.2015

‘ IDecision: A D/L No. 46011/7/2015-PC.II dated 04.02.2015 was issued by D/o C&PC to firm,
. ‘Reminder is to be issued by DGFT.

| [Case No.:36/42/87-ALC1/2014  [Party Name:THE DHARAMSI  [Meet No/Date:3/87- Status:

_ ’ MORARJI CHEMICAL CO LTD |ALC1/2015 Deferred

| | 22.04.2015 ,

30 ‘HQ_ File :01/87/050/00377/AM15/ [RLA File :03/95/040/00557/AM15/ |Lic.No/Date:0310789918  |Defer

- 01.10.2014 Date:20.05.2015

| — S —
ﬁ)ecision: A D/L No. 46011/8/2015-PC.1I dated 04.02.2015 was issued by D/o C&PC to firm.
. [Reminder is to be issued by DGFT.
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Case No.:15/42/87-ALC1/2014  [Party Name:ROLEX RECLAIM  [Meet No/Date:3/87- Status:
PVT.LTD. ALCI1/2015 Deferred
, 22.04.2015

‘HQ File :01/87/050/00356/AM 15/ }RLA File :24/24/040/00013/AM15/ |Lic.No/Date:2410041610 Defer )
} 21.10.2014 Date:27.05.2015

Decision: A D/L No. 7/12/2015-TSW dated 27.01.2015 was issued by DIPP to firm. It was

decided by the Committee to issue a Reminder to firm giving 15 days time for submission of|
information. |

(Case No.:31/42/87-ALC1/2014  |Party Name: VISEN INDUSTRIES |Meet No/Date:3/87- Status:
LIMITED ALC1/2015 Deferred
, 22.04.2015
HQ File :01/87/050/00372/AM15/ |RLA File :03/95/040/00158/AM15/ |Lic.No/Date:0310790488 Defer
22.10.2014 Date:27.05.2015

Decision: A D/L No. 46011/8/2015-PC.II dated 04.02.2015 was issued by D/o C&PC to firm.
Reminder is to be issued by DGFT.

133

34

Case No.:34/42/87-ALC1/2014  |Party Name:VISEN INDUSTRIES |[Meet No/Date:3/87- Status:
LIMITED ALC1/2015 Deferred
22.04.2015
‘i—lQ— File :01/87/050/00375/AM15/ |RLA File :03/95/040/00387/AM 15/ |Lic.No/Date:0310790486  |Defer
! 22.10.2014 Date:27.05.2015

Decision: A D/L No. 46011/10/2005-PC.11 dated 26.02.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.

Case No.:35/42/87-ALC1/2014  |Party Name: VISEN INDUSTRIES [Meet No/Date:3/87- Status: Deferred
LIMITED ALC1/2015

| i 22.04.2015

HQ File :01/87/050/00376/AM15/ |RLA File " [Lic.No/Date:0310790487  |Defer
:03/95/040/00389/AM 15/ 22.10.2014 Date:27.05.2015

Decision: A D/L No. 46011/10/2005-PC.I1 dated 26.02.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.

SEIKHOMANG KIPGEN
Dy. Director General
Direcorate General of Foreign Trade
Minis'.ré of Commerce & Indusiry
pvernment o

FIncia
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5 [HQ File :01/87/050/00429/AM15/ |RLA File :03/94/040/00688/AM 15/ |Lic.No/Date:0310790672

lawaited from D/o C&PC.

}

Case No.:4/43/87-ALC1/2014  [Party Name:SANGIR PLASTICS  |Meet No/Date:3/87- Status:
PVT. LTD. ALC1/2015 Deferred
r 22.04.2015
[Defer

IHQ File :01/87/050/00396/AM15/ |RLA File :03/95/04_0/01000/AM14/’Fic.ﬁo/Date:o310790828

Decision: A copy of application has been forwarded to D/o C&PC on 27.01.2015. Comments

i(?ﬂse No.:5/47/87-ALC1/2014 Party Name:ASHLAND INDIA Meet No/Date:3/87- R Status: i
‘ |PRIVATE LIMITED ALC1/2015 Deferred '
22.04.2015

[Defer
! 31.10.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments

Case No.:44/42/87-ALC1/2014 |Party Name:NEXGEN Meet No/Date:3/87- Status:
'FLUOROPOLYMERS PVT. LTD |ALC1/2015 Deferred
22.04.2015
HQ File :01/87/050/00385/AM15/ |RLA File :05/24/040/00312/AM15/ [Lic.No/Date:0510391865  |Defer
05.11.2014 Date:27.05.2015

Decision: A D/L No. 46011/9/2015-PC.I1 dated 06.04.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
information.

07.11.2014 Date:13.05.2015

awaited from D/o C&PC. B

Case No.:15/45/87-ALC1/2014  |Party Name:MARPOL PVT.  |Meet No/Date:3/87- Status: Deferred
'LIMITED ALC1/2015 !
' 22.04.2015 5
38 |HQ File :01/87/050/00415/AM15/ [RLA File Lic.No/Date: 1710005967  |Defer .
1:17/24/040/00107/AM1 S/ 07.11.2014 IDate:13.05.2015

<V £

[Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
lawaited from D/o C&PC

Jigﬂgé PR %%‘3@
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39 |HQ File :01/87/050/00365/AM15/ |RLA File :02/24/040/00157/AM15/ |Lic.No/Date:0210205142 Defer

!] 1.11.2014 |Date:20.05.2015 %‘

!42

awaited from D/o C&PC.

S_tatus: B |

(Case No.:24/42/87-ALC1/2014  [Party Name:WACKER [Meet No/Date:3/87-
Deferred

\ IMETROARK CHEMICALS PVT  |ALC1/2015
ILTD. 22.04.2015

[Decision: A D/L No. 46011/71/2004-PC.11 dated 02.03.2015 was issued by D/o C&PC to firm.
’Reminder is to be issued by DGFT.

(Case No.:18/45/87-ALC1/2014 | Party Name:SHAKUN Meet No/Date:3/87- Status:
'POLYMERS LIMITED, ALC1/2015 Deferred
| 22.04.2015

HQ File :01/87/050/00418/AM15/ !RLA File :34/24/040/00210/AM15/ |Lic.No/Date:3410040681  |Defer |
| 13.11.2014

Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments

(Case No.:46/42/87-ALC1/2014  |Party Name:VIKAS ‘Me:et No/Date:3/87- Status:
\GLOBALONE LIMITED |ALC1/2015 Deferred
| 122.04.2015

HQ File :01/87/050/00387/AM15/ [RLA File :05/24/040/00358/AM15/ [Lic.No/Date:0510391992 | Defer
| 114.11.2014 Date:20.05.2015

Decision: A D/L No. 46011/32/2012-PC.1I dated 17.02.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 13.03.2015 giving 15 days time for submission of
information. Reply awaited from the firm.

Case N0.:9/42/87-ALC1/2014  |Party Name:MRC ICLEAN ~ [Meet No/Date:3/87- Status:
SYSTEMS PRIVATE LIMITED  |ALC1/2015

| 22.04.2015

HQ File :01/87/050/00350/AM15/ |RLA File :09/24/040/00439/AM15/ |Lic.No/Date:0910061249 _ |Defer
| 17.11.2014 Date:13.05.2015

Decision: A D/L No. 46011/22/2012-PC.I1 dated 13.02.2015 was issued by D/o C&PC to firm.
'This was followed by Reminders from DGFT on 13.03.2015 giving 15 days time for submission of
‘information. Reply awaited from the firm.

SEIKHOMANG Kl_PGFTN
Dy. Director Genera e
Direclorate General of H“‘-guui.(]!! 5: d
Ministry of 0011\r|1.irc;:l -i-_.'l)dL.. ry
=18 of India
ok 1ew Delhi-11

Udyog Bhawan,

G
Date:13.05.2015 q/«
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(Case No.:2/47/87-ALC1/2014  |Party Name:K ALPENA [Meet No/Date:3/87- Status:
| INDUSTRIES LIMITED, ALC1/2015 Deferred
| 22.04.2015
143 [HQ File :01/87/050/00426/AM1S/ |RLA File :03/94/040/00428/AM15/ [Lic.No/Date:0310791148  [Defer
| 17.11.2014 Date:13.05.2015

Decision: A copy of épf)l_icazion has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC.

\Case No.:7/47/87-ALC1/2014  |Party Name:ASHA CELLULOSE |Meet No/Date:3/87- ~ [Status: Deferred
() PVT LTD ALC1/2015
| | 22.04.2015
44 |HQ File :01/87/050/00431/AM15/ [RLA File . |Lic.No/Date:0310791194  [Defer
| :03/94/040/00787/AM15/ 18.11.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC.

| |Case No.:11/47/87-ALC1/2014  [Party Name:RENEWSYS INDIA  |Meet No/Date:3/87- [Status: Deferred
PRIVATE LIMITED ALC1/2015

‘ 22.04.2015

45 [HQ File :01/87/050/00435/AM15/ [RLA File Lic.No/Date:0310791256  [Defer

‘ :03/95/040/00671/AM15/ 20.11.2014 Date:13.05.2015

[Decision: A copy of appli_cation has been forwarded to D/o C&PC on 17.02.2015. Comments
| |awaited from D/o C&PC.

Case No.:8/47/87-ALC1/2014  |Party Name:VISEN INDUSTRIES ||Meel No/Date:3/87- Status: Deferred
i ILIMITED ALC1/2015
| .f 122.04.2015
46 [HQ File :01/87/050/00432/AM15/ [RLA File Lic.No/Date:0310791349  |Defer
| 1:03/95/040/00388/AM I 5/ 24.11.2014 Date:13.05.2015

| |Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments

|
”i’s@@g

|

<

\ills.

K@E =

awaited from D/o C&PC.

SEIKHOMANG KIPGEN

Dy. Director General _

Directorate L | of Foreign
Ministry of Commet®

ovemment U .

Udyog Bhawan, New Le
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Case No.:4/47/87-ALC1/2014 iParty Name:KONNARK Meet No/Date:3/87- [Status: Deferred
|POLYMER PVT. LTD ALC1/2015 I
| | 122.04.2015 '
47 |l 1Q File :01/87/050/00428/AM15/ |RLA File Lic.No/Date:0310791455 Defer
- :03/94/040/00554/AM15/ 26.11.2014 Date:13.05.2015

Case No.:24/47/87-ALC1/2014 ngny Name:PATTU [Meet No/Date:3/87- Status: Deferred
[INDUSTRIES |ALC1/2015
‘ | 22.04.2015 p
49 {HQ File :01/87/050/00448/AM15/ [RLA File |Lic.No/Date:2510004377 [ Defer o
1:25/24/040/00002/AM15/ 128.11.2014 Date:13.05.2015

| |Case No.:16/45/87-ALC1/2014  [Party Name:EASTMAN Meet No/Date:3/87-  [Status:
| ‘RECLAMATIONS ALC1/2015 Deferred
, [22.04.2015
| [HQ File :01/87/050/00416/AM15/ [RLA File :30/24/040/00038/AM15/ [Lic.No/Date:3010103249  |Defer
50 02.12.2014 Date:27.05.2015

(Case No.:1/47/87-ALC1/2014  |Party Name:KALPENA Meet No/Date:3/87- Status: Deferred
INDUSTRIES LIMITED, ALC1/2015
| 22.04.2015
‘48 HQ File :01/87/050/00425/AM15/ |RLA File : Lic.No/Date:0310791540  [Defer o
1:03/94/040/00413/AM15/ 28.11.2014 Date:13.05.2015

awaited from D/o C&PC.

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments (Y’

awaited from D/o C&PC.

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments

awaited from D/o C&PC.

Decision: A D/L No. 7/34/2015-TSW dated 04.03.2015 was issued by DIPP to firm. It was
decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

linformation.

SEH(HOMANG IK!P(E_[?N
Dy, Director Genera i
Direciorate General of Ft)\ii:l?l'; ..--r.'?',' 3
Ministry of Commerce & Indusiny
Ovefnmen‘. of Ir ..\._1 ) 11
Udyog Bhawan, New Delhi-




| |Case No.:12/47/87-ALC1/2014  |Party Name:RAJIV PLASTIC  |Meet No/Date:3/87- Status:
. INDUSTRIES ALCI1/2015 Deferred
! | 22.04.2015 |

|
51 "HQ File :01/87/050/00436/AM15/ |RLA File :03/95/040/00689/AM15/ |Lic.No/Date:0310791618 | Defer

02.12.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC.

| [Case No.:1/38/87-ALC1/2014  [Party Name:VISEN INDUSTRIES |[Mect No/Date:3/87- Status:
| LIMITED ALC1/2015 Deferred

| ! 22.04.2015

IHQ File :01/87/050/00336/AM15/ |RLA File :03/95/040/00622/AM15/ |Lic.No/Date:0310791636  |Defer |
52 03.12.2014 Date:27.05.2015

| Decision: A D/L No. 46011/10/2005-PC.11 dated 08.04.2015 was issued by D/o C&PC to firm. It
‘ was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
linformation.

Case No.:3/38/87-ALC1/2014  |Party Name:VISEN INDUSTRIES |Meet No/Date:3/87- Status:
‘ ILIMITED ALC1/2015 Deferred
|- 22.04.2015
[Lic.No/Date:0310791640  |Defer

'53 [HQ File :01/87/050/00338/AM 1 5/ ‘R_LA File :03/95/040/00621/AM15/

03.12.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.02.2015. Comments
lawaited from D/o C&PC.

| |Case No.:4/45/87-ALC1/2014  |Party Name:VISEN INDUSTRIES |Meet No/Date:3/87- Status: Deferred
ILIMITED ALC1/2015

| 22.04.2015

54 |HQ File :01/87/050/00404/AM 15/ [RLA File Fic_.No/Dat@3lo791638 [Defer B
1:03/95/040/00568/AM15/ 103.12.2014 Date:13.05.2015

| [Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
‘ awaited from D/o C&PC.

SFH(HOI'M\I\!G KIPG[?N
[ [ clor Genera
o1 (c ign Trade
Directoraie Lenefd e U; e
Ministiy of Commerce < Industry
Covernment of India "
Udyog Bhawan, New Delhi-1




15

|('.':tse No.:9/47/87-ALC1/2014 _’aty Name:YASH - Meet No/Date:3/87- |Status: Deferred
| ENTERPRISES ALC1/2015 (Lo
| 22.04.2015
55 [HQ File :01/87/050/00433/AM15/ ‘RLA File |Lic.No/Date:0310791655 | Defer | ??/
:03/95/040/00595/AM15/ 103.12.2014 Date:13.05.2015

Decision: A o copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC,

| |Case No.:10/47/87-ALC1/2014  [Party Name:VISEN INDUSTRIES |Meet No/Date:3/87- ~ [Status: Deferred
| ‘ ILIMITED ALC1/2015 O
| \2? 04.2015
's6 [HQ File :01/87/050/00434/AM15/ |RLA File N ~ [Lic.No/Date:0310791641 | Defer Gﬁ\/‘
| 1:03/95/040/00624/AM 15/ 03.12.2014 Date:13.05.2015
Decision: A copy - of application has been forwarded to D/o C&PC on 17.02.2015. Comments
‘ awaited from D/o C&PC.
|' Case No.:5/45/87-ALC1/2014  |Party Name:VISEN INDUSTRIES [Meet No/Date:3/87- [Status: Deferred |
| LIMITED IALC1/2015 @\
| ! 22.04.2015
57 |HQ File :01/87/050/00405/AM15/ [RLA File - ILic.No/Date:0310791698  [Defer
1:03/95/040/00718/AM15/ 04.12.2014 Date:13.05.2015
Decision: A copy of ¢ appllcatlon has been forwarded to D/o C&PC on 03.02.2015. C Comments
| |awaited from D/o C&PC. Y
}_rCase No.:8/45/87-ALC1/2014 —'Elrty Name:SAMPARK  [Meet No/Date:3/87- Status:
’ INDUSTRIES LTD ALC1/2015 Deferred
| [22.04.2015
[Lic.No/Date:0510392307  |Defer

5gJHQ File :01/87/050/00408/AM15/ IRLA File :05/24/040/00404/AM15/
|

05.12.2014 Date:13.05.2015

' [Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
! lawaited from D/o C&PC.
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~ |Case No.:14/47/87-ALC1/2014  [Party Name:IMPEL EXPORTS  |Mect No/Date:3/87- |Status:
| | ALC1/2015 Deferred
| | 22,04.2015
59 [HQ File :01/87/050/00438/AM15/[RLA File :07/24/040/00315/AM15/ [Lic.No/Date:0710107128 | Defer
| 05.12.2014 Date:13.05.2015

[Case No.:3/45/87-ALC1/2014  [Party Name:GAJRAJ AGENCIES |Meet No/Date:3/87- Status:
PRIVATE LIMITED ALC1/2015 Deferred
22.04.2015 .

—_—

16

|Decisi_0;1 A copy of appllcatlon has been forwarded to D/o C&PC on 17.02.2015. Comments
|dwa1ted from D/o C&PC.

Meet No/Date:3/87- Status:
ALCI1/2015 Deferred

Case No.:1/43/87-ALC1/2014 _J]’arty Name:SRF LIMITED

22.04.2015
HQ File :01/87/050/00393/AM15/ [RLA File :04/24/040/00045/AM15/ Lic.No/Date:0410159853 Defer
08.12.2014 Date:13.05.2015

Decision: A copy of application_ha;s been forwarded to D/o C&PC on 27.01.2015. Comments
awaited from D/o C&PC.

1
HQ File :01/87/050/00403/AM15/ |RLA File :02/24/040/00180/AM15/ |Lic.No/Date:0210205307 _ |Defer
09.12.2014 Date:13.05.2015

awaited from D/o C&PC.

|
i
|

62 ‘PTQ File :01/87/050/00394/AM15/ '[RLA File :04/24/040/00222/AM15/

Case No.:2/43/87-ALC1/2014 Meet No/Date:3/87- Status:
ALC1/2015 Deferred
| 22.04.2015

Lic.No/Date:0410159886  |Defer
12.12.2014 Date:13.05.2015

Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 27.01.2015. Comments

awaited from D/o C&PC.,

ANG KIPGEN

tor (‘,(‘r:(‘f il
re 1[;"1 Trade

|ndustry
ia
Delhi-11

SE[KHDOT
Dy Irec
|of FO
Directorate Genera A
Commerce <
Mmtslsg)é)f Cment of Inc

Udyog Bhawan, New
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| |Case No.:9/45/87-ALC1/2014  |Party Name:RAPID Meet No/Date:3/87- Status:
[ENGINEERING CO.P.LTD. IALC1/2018 Deferred
22.04.2015

Lic.No/Date:0510392402  |Defer
12.12.2014 |Date:13.05.2015

. |Decision: A ;:opy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
. |awaited from D/o C&PC.

63 }'HQ File :01/87/050/00409/AM15/ |RLA File :05/24/040/00405/AM15/

| |Case No.:5/48/87-ALC1/2014  [Party Name:ACG PHARMAPACK [Meet No/Date:3/87- Status:
PVT LTD ALC1/2015 Deferred
‘ , 22.04.2015
64 [HQ File :01/87/050/00454/AM15/ |RLA File :03/94/040/00840/AM15/ |Lic.No/Date:0310791940  [Defer

12.12.2014 Date:13.05.2015

!
‘ Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2015. Comments
awaited from D/o C&PC.

| |Case No.:13/47/87-ALC1/2014  |Party Name:MULTIBASE INDIA  [Meet No/Date:3/87- Status:
, LIMITED, ALC1/2015 Deferred
| ‘ 22.04.2015 !

65 [HQ File :01/87/050/00437/AM1S/ |RLA File :03/95/040/00768/AM15/ [Lic.No/Date:0310791993  [Defer
,I | 115.12.2014 Date:20.05.2015
Decision: RLA, Mumbai and firm were requested vide letter dated 11.03.2015 to furnish
application expeditiously. Application awaited from RLA, Mumbai and firm.

‘ (Case No.:3/48/87-ALC1/2014 Party Name:GRP LTD. Meet No/Date:3/87- |Status:

| ALC1/2015 Deferred

, 22.04.2015 _
HQ File :01/87/050/00452/AM15/ iRLA File :03/94/040/00738/AM15/ |Lic.No/Date:0310791999  |Defer

66 |15.12.2014 Date:27.05.2015

| [Decision: A D/L No. 7/51/2015-TSW dated 26.03.2015 was issued by DIPP to firm. It was
‘ decided by the Committee to issue a Reminder to firm giving 15 days time for submission of
| |information.

SEIKHOMANG KIPGEN
_ Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
Government of India
Udyog Bhawan, New Delhi-11




|
|

68

|Case No.:14/45/87-ALC1/2014  [Party Name:MACRO POLYMERS |Meet No/Date:3/87-  [Status:
P. LTD. ALC1/2015 ‘Approved
| 22.04.2015
IHQ File :01/87/050/00414/AM15/ |RLA File :08/24/040/00336/AM15/ |Lic.No/Date:0810134065
16.12.2014

Case No.:13/45/87- Party Name:MACRO IMeet No/Date:3/87-ALC1/2015  [Status:
ALC1/2014 POLYMERS P. LTD. 122.04.2015 Approved
HQ File IRLA File ILic.No/Date:0810134066
101/87/050/00413/AM15/ :08/24/040/00332/AM 15/ 16.12.2014

Decision:

46011/20/2009-PC-I1 dated 17.04.2015, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd  Resin  S-5030| 1kg | 1. Distilled Fatty Acid 0.228 kg
(Resin content 70 +/-2%) 2. Phthalic Anhydride 0.31kg

3. Glycerine 0.226 kg
4. Toluene 0.315 kg
RLA may take consequential action as per Policy / Procedures.

Decision: As per the written comments furnished by_‘[he D/o C&PC vide their OM No.
46011/20//2009-PC-II dated 17.04.2015, the Committee approved following adhoc norms;

EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin S — 5060 (Resin| 1 kg |I. Distilled Fatty Acid 0.468 kg
Content 80 +/- 2% ) 2. Phthalic Anhydride 0.214 kg

3. Pentaerythritol 0.194 kg

4. Mineral Turpentine Oil /| 0.21 kg
Low  Aromatic White
Spirite (LAWS)

RLA may take consequential action as per Policy / Procedures.

- T SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministry of Commerce & Industry
%cvcrnmen! of India
Udyog Bhawan, New Delhi-11

As per the written comments furnished by the D/o C&PC vide their OM No. 2{:’



| |Case No.:5/46/87-ALC1/2014  [Party Name:INDIAN OXIDES & |Meet No/Date:3/87-  [Status:
' CHEMICALS LIMITED ALC1/2015 Deferred
| ] | 22.04.2015

befer
Date:13.05.2015

Lic.No/Date:3110065149
18.12.2014

Decision: A copy of apbiication has been forwarded to D/o C&PC on 10.02.2015. Comments

69 ’HQ File :01/87/050/00424/AM 15/ ‘RLA File :31/83/040/00207/AM15/
|

[ lawaited from D/o C&PC.

Case No.:2/45/87-ALC1/2014  |Party Name:IMPEL EXPORTS  |Meet No/Date:3/87- Status:
[ ALC1/2015 Deferred
| | 22.04.2015
Lic.No/Date:0710107235  |Defer 0

19.12.2014 Date:13.05.2015

70 lHQ File :01/87/050/00402/AM15/  [RLA File :07/24/040/00326/AM15/
Decision: A coﬁy of application has been forwarded to D/o C&PC on 23.02.2015. Comments

awaited from D/o C&PC.

| |Case No.:19/45/87-ALC1/2014  |Party Name:SUMILON Meet No/Date:3/87- Status: Deferred

' INDUSTRIES LIMITED, ALC1/2015

[ 22.04.2015

71 [HQ File :01/87/050/00419/AM15/ [RLA File Lic.No/Date:5210041356  [Defer
1:52/24/040/00046/AM 15/ 19.12.2014 Date:13.05.2015

Decision: A copy—of applicatio;l has been forwarded to D/o C&PC on 03.02.2015. Comments
awaited from D/o C&PC.

1

j Case No.:6/48/87-ALC1/2014  |Party Name:BAYER ~ |Meet No/Date:3/87- ~ [status:

- MATERIALSCIENCE PVT. ALC1/2015 Deferred

‘ LTD., 22.04.2015

‘72 ‘lﬁ File :01/87/050/00455/AM15/ |RLA File :03/94/040/00842/AM15/ [Lic.No/Date:0310792181  |Defer

L 19.12.2014 Date:13.02.2015

‘ Decision: A copy of ap;;lication has been forwarded to D/o C&PC on 23.02.2015. Comments
’awaited from D/o C&PC.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate Ceneral of Foraign Trade
Minislry of Comimerce & industiy
overnment of India
Udyog Bhawan, New Delhi-11
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Status: Deferﬁ

| |Case No.:12/45/87-ALC1/2014  |Party Name:IMAGE LABELS  |Meet No/Date:3/37-
| PVT.LTD., ALCI1/2015
22.04.2015
173 |HQ File :01/87/050/00412/AM15/ |RLA File - Lic.No/Date:0710107263  |Defer
| :07/24/040/00339/AM15/ 23.12.2014 Date:13.05.2015

‘Decision: A copy of appl-ication has been forwarded to D/o C&PC on 03.02.2015. Comments
. jawaited from D/o C&PC.

| |Case No.:10/45/87-ALC1/2014  [Party Name: VIKAS Meet No/Date:3/87- Status: Deferred
| \GLOBALONE LIMITED /ALC1/2015

n | 122.04.2015

74 [HQ File :01/87/050/00410/AM15/ |RLA File LLic.No/Date:0510392618  |Defer

‘ | 1:05/24/040/00449/AM15/ 30.12.2014 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments
awaited from D/o C&PC.

‘S\""e"r@ T\*’S@

| [Case No.:18/47/87- Party Name:MACRO |Meet No/Date:3/87-ALC1/2015  |Status:

J ALC1/2014 [POLYMERS P. LTD. 22.04.2015 Approved
| [HQFile ~ |RLA File |Lic.No/Date:0810134169 '

| :01/87/050/00442/AM15/ 1:08/24/040/00364/AM 15/ 30.12.2014

Decision: As per the written comments furnished _by the D/o C&PC vide their OM No,
46011/20/2009-PC-11 dated 17.04.2015, the Committee approved following adhoc norms:

' || EXPORT ITEM QTY IMPORT ITEM QTY
75| |Alkyd Resin C 1032] 1 kg | 1. Distilled Fatty Acid 0.225 kg
(Resin content 70 +/-1%) 2. Phthalic Anhydride i 0322 kg
‘ 3. Glycerine 0.210 kg
4. Toluene 0.315 kg
’ RLA may take consequential action as per Policy / Procedures.

SEIKHOMANG KIPGEN
Dy. Director General
Directorate General of Foreign Trade
Ministg of Commerce & Industry
overnment of India
Udyog Bhawan, New Delhi-11
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(Case No:10/48/87-ALC1/2014  |Party Name:DSM INDIA PVT.  |Meet No/Date:3/87- [Status:
LTD |ALC1/20]5 Deferred
| | 122.04.2015
76 |HQ File :01/87/050/00459/AM15/ [RLA File :31/83/040/00208/AM15/ Lic.No/Date:3110065161  [Defer
| 131.12.2014 Date:13.05.2015

i Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2015. Comments

| awaited from D/o C&PC.

| [Case No.:7/45/87-ALC1/2014  |Party Name:KLJ POLYMERS & |[Meet No/Date:3/87- Status:
CHEMICALS LTD., ALC1/2015 Deferred
. 22.04.2015

Lic.No/Date:0510392652  |Defer
01.01.2015 Date:13.05.2015

77 [HQ File :01/87/050/00407/AM15/ [RLA File :05/23/040/00454/AM15/
! |
Decision: A copy of application has been forwarded to D/o C&PC on 03.02.2015. Comments

| lawaited from D/o C&PC.

[Case No.:2/46/87-ALC1/2014  |Party Name:MANALI Meet No/Date:3/87- Status:
.' IPETROCHEMICALS LIMITED  |ALC1/2015 Deferred
i 22.04.2015
+g [HQ File :01/87/050/00421/AM15/ |RLA File :04/24/040/00213/AM15/ [Lic.No/Date:0410159950 Defer

01.01.2015 Date:13.05.2015

Decision: A copy of apﬁication has been forwarded to D/o C&PC on 10.02.2015. Comments

| lawaited from D/o C&PC.

Case No.:2/48/87-ALC1/2014 Party Name:KALPENA Meet No/Date:3/87-  |Status:
INDUSTRIES LIMITED, ALC1/2015 Deferred
22.04.2015
29 [HQ File :01/87/050/00451/AM15/ ‘RLA File :03/94/040/00718/AM15/ |Lic.No/Date:0310792541  Defer
' , 01.01.2015 Date:13.05.2015

\-[_)ccisiun:_ A copy of applica%n has been forwarded to D/o C&PC on 23.02.2015. Comments
lawaited from D/o C&PC.

SEIKHOMANG KIPGEN
Dy. Direclor General
Directorale General of Foreign Trade
Ministry of Commerce & Industry
overnment of India
Udyog Bhawan, New Delhi-11




22

“[Case No.:21/47/87-ALC1/2014  |Party Name:MACRO " [Meet No/Date:3/87- [Status: Deferred
IPOLYMERS P. LTD. ALC1/2015 CB)\
_ 22.04.2015
50 [HQ File :01/87/050/00445/AM15/ [RLA File o Lic.No/Date:0810134245  |Defer Q
1:08/24/040/00376/AM15/ 105.01.2015 Date:13.05.2015 | <
Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments -‘/
awaited from D/o C&PC.
Case No.ﬂ_9/47/87-E_Cl/2014 iParty_Name:GUNJAN PAINTS  |Meet No/Date:3/87- i-élatus: Deferred ]
ILIMITED 'ALC1/2015 "
i ; 22.04.2015
o1 [HQ File :01/87/050/00443/AM15/ [RLA File T [Lic.No/Date:0810134259  |Defer a &
:08/24/040/00374/AM15/ 06.01.2015 Date:13.05.2015
Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments
awaited from D/o C&PC.
| [Case No.:22/47/87-ALC1/2014 Party Name:MACRO " [Meet No/Date:3/87-  |Status: Deferred
' IPOLYMERS P. LTD. ALC1/2015 C/h
| '| 22.04.2015
s> [HQ File :01/87/050/00446/AM15/ [RLAFile Lic.No/Date:0810134260  |Defer o %_
1:08/24/040/00379/AM15/ 06.01.2015 Date:13.05.2015
Decision: A copy of application has been forwarded to D/o C&PC on 17.02.2015. Comments 3/
awaited from D/o C&PC.,
‘ Case No.:6/45/87-ALC1/2014  |Party Name:PALMETTO Meet No/Date:3/87- Status: T
_ INDUSTRIES (INDIA) PVT. ALC1/2015 Deferred
ILIMITED, 22.04.2015
‘83 HQ File :01/87/050/00406/AM15/ RLA File 104/24/040/00245/AM15/ [Lic.No/Date:0410159985  |Defer Q%
. . 07.01.2015 Date:13.05.2015 | —2—

Decision: A co_p; of ap—plicgltion_has been forwarded to D/o C&PC on 03.02.2015. Comments{;j
awaited from D/o C&PC.

SEIKHOMANG KIPGEN
‘ Dy. Director General
Directorate General of Foreign Trade
Minlstg of Commerce & Industry
overnment of India
Udyog Bhawan, New Delhi-11



23

| |Case No.:11/48/87-ALC1/2014  |Party Name:DSM INDIA PVT.  |Meet No/Date:3/87-  |Status: Deferred
LTD IALC1/2015 ;
| 22.04.2015 |
‘84 HQ File :01/87/050/00460/AM15/ |RLA File [Lic.No/Date:3110065177 Defer
. :31/83/040/00222/AM15/ 07.01.2015 Date:13.05.2015

‘ Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2015. Comments
awaited from D/o C&PC.

i Case No.:7/48/87-ALC1/2014 Party Name:KALPENA Meet No/Date:3/87- Status: Deferred
INDUSTRIES LIMITED, [ALC1/2015
| 122.04.2015

‘85 HQ File :01/87/050/00456/AM 15/ {RLA File Lic.No/Date:0310792768 |Defer
I:03/94/040/00946/AM]5/ 08.01.2015 |Date:13.05.2015

Decision: A co;;y of:alization has been forwarded to D/o C&PC on 23.02.2015. Comments
| |awaited from D/o C&PC.

| [Case No.:3/46/87-ALC1/2014  |Party Name:NATUR TEC INDIA [Meet No/Date:3/87- Status: Deferred
PRIVATE LIMITED ALC1/2015
| 22.04.2015

86 [HQ File :01/87/050/00422/AM15/ |RLA File  [Lic.No/Date:0410159998  |Defer
:04/24/040/00246/AM 15/ 09.01.2015 Date:13.05.2015

Decision: A copy of application has been forwarded to D/o C&PC on 10.02.2015. Comments
awaited from D/o C&PC.

‘ |Case No.:3/3/87-ALC1/2015 'Party Name:SPECIALITY Meet No/Date:3/87- Status:
! POLYMERS PVT.LTD.,NO.1,  |ALC1/2015 Deferred
N INAVARANG 122.04.2015
87 IHQ File :01/87/050/00003/AM16/ |RLA File :03/95/040/00390/AM 15/ |Lic.No/Date:0310792840  |Defer
. } 12.01.2015 Date:20.05.2015
‘ Decision: The Committee noted that the application is still awaited from RLA. Hence, it was

decided to call for application from RLA and firm for further consideration of the case.

SEIKHOMANG KIPGEN
Dy. Director General —
Directorate General of FO;EIQS i
Ministry of Commerce Industry
overnnm:n.nioi!ndia it
Udyog Bhawan, New Delhi-
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| |Case No.:8/48/87-ALC1/2014  |Party Name:JESONS ‘[Meet No/Date:3/87-  [Status:
IINDUSTRIES LTD. ALC1/2015 Deferred
; 22.04.2015
88 [HQ File :01/87/050/00457/AM15/ iRLA File :03/94/040/00955/AM15/ |Lic.No/Date:0310792957  |Defer
J []5 01.2015 Date: 13.05.2015
. Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2015. Comments
| lawaited from D/o C&PC.

‘ ~ |Case No.:4/3/87-ALC1/2015 [Party Name:MACRO POLYMERS [Meet No/Date:3/87- Status:
' P.LTD. ALC1/2015 Deferred
| | 22.04.2015
Lic.No/Date:0810134374  |Defer o

(89 |HQ File :01/87/050/00004/AM 16/ ‘RLA File :08/24/040/00388/AM15/

Date:20.05.2015

21.01.2015

|
Decision: The Committee noted that the application is still awaited from RLA. Hence, it was
decided to call for application from RLA and firm for further consideration of the case.

 |Case No.:23/47/87-ALC1/2014  |Party Name:MACRO "~ [Meet No/Date:3/87- Status: Approved |
POLYMERS P. LTD. ALC1/2015
22.04.2015
| [HQ File :01/87/050/00447/AM15/ [RLA File "~ |Lic.No/Date:0810134383
| :08/24/040/00389/AM15/ 22.01.2015

Decision: As per the written comments furnished by—the D/o C&PC vide their OM No.
| |46011/20/2009-PC-11 dated 17.04.2015, the Committee approved following adhoc norms:

o EXPORT ITEM QTY IMPORT ITEM QTY
Alkyd Resin CA 3045 1 kg | 1. Phthalic Anhydride | 0215 kg
(Resin Content 60 +/-2%) 2. Glycerine 0.12 kg
3. Benzoic Acid 0.045 kg
4. Xylene / Toluene 0.42 kg
RLA may take consequential action as per Policy / Procedures.

G KIPGEN
SEIKHO f\N |
, Dire ector Gegser‘;n Trade

ral of F
Dl'l' f"h'}\'ale Gen,aq merce & ﬂduﬁ
Winie I J ia

udyog Llll.:l Wi,

‘\W}’S f”?‘? @



25

(Case No.:1/49/87-ALC1/2014  |Party Name:JJ.PLASTALLOY  |Meet No/Date:3/87- [status:
. [PVT.LTD,, |ALC1/2015 Deferred ( l A
| ' [22.04.2015
| -—— - — = :
|91 [HQ File :01/87/050/00461/AM15/ RLA File :15/24/040/00019/AM15/ |Lic.No/Date: 1510022040 Defer &‘
i 23.01.2015 Date:13.05.2015
| Decision: A copy of application has been forwarded to D/o C&PC on 02.03.2015. Comments
| |awaited from D/o C&PC.
| Case No.:6/51/87-ALC1/2014  [Party Name:MARUTI RUB Meet No/Date:3/87-ALC1/2015  [Status: 9
' PLAST PVT LTD 22.04.2015 Approved Q_¥
HQ File IRLA File Lic.No/Date:0510393231 {
:01/87/050/00471/AM15/ |:05/24/040/00533/AM 15/ 16.02.2015
Decision:  As per the written comments furnished by the DIPP vide their letter No. 7/279/2014-
TSW dated 07.04.2015, the Committee approved following adhoc norms:
192 EXPORT ITEM QTY IMPORT ITEM QTY
' Fast Clamp Insulator made | 60,200.00 kgs | 1. Thermoplastic Vulcanizate | 59,000.00 kgs 1‘/
‘ out of  Thermoplastic
Vulcanizate 2. Carbon Black 4,000.00 kgs
RLA may take consequential action as per Policy / Procedures.
[ [Case No.:7/51/87-ALC1/2014  [Party Name:SINGH " [Meet No/Date:3/87- Status:
PLASTICISERS & RESINS (1) ALC1/2015 Deferred @’L
| PVT.LTD. 22042015
93 |HQ File :01/87/050/00472/AM15/ [RLA File :05/24/040/00555/AM15/ [Lic.No/Date:0510393320  [Defer
|' 20.02.2015 Date:13.05.2015
Decision: A copy of application has been forwarded to D/o C&PC on 13.03.2015. Comments
awaited from D/o C&PC.

o 0 Comi : \
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Decision: A copy of applicazion_received from RLA and will be forwarded to D/o C&PC in due

26

(Case No.:2/50/87-ALC1/2014 Party Name:DEV RESINS PVT.  [Meet No/Date:3/87- Status:
LTD., ALC1/2015 Deferred
| 22.04.2015 |
HQ File :01/87/050/00465/AM 15/ [RLA File :22/24/040/00083/AM15/ |Lic. No/Date:2210015196  |Defer
26.02.2015 Date:20.05.2015

course.

| [Case No.:1/52/87-ALC1/2014  [Party Name:METRO TYRES Meet No/Date:3/87- Status:
LIMITED ALC1/2015 Deferred
22.04.2015
95 'HO File :01/87/050/00485/AM15/ [RLA File :30/24/040/00064/AM15/ |Lic.No/Date:3010103427 Defer
16.03.2015 Date:20.05.2015
Decision: The Committee noted that the application is still | awaited from RLA. Hence it was

decided to call for application from RLA and firm for further consideration of the case.

'\Case No.:1/3/87-ALC1/2015 Party Name:PUNE METAGRAPH |Meet No/Date:3/87-  [Status:
i ALC1/2015 Deferred
122.04.2015
96 |HQ File :01/87/050/00001/AM16/ |RLA File :31/83/040/00258/ AM15/ |Lic.No/Date:31 10065375 Defer
‘ | | 06.04.2015 Date:20.05.2015
Decision: The Committee noted that the appllcatlon is still awaited from RLA. Hence, it was

97

|decided to call for appllcatlon from RLA and firm for further consideration of the case.

(Case No.:2/3/87-ALC1/2015  |Party Name:VISEN INDUSTRIES [Meet No/Date:3/87- Status:
|LIMITED ALC1/2015 Deferred
[ 22.04.2015
HQ File :01/87/050/00002/AM16/ |RLA File :03/95/040/01085/AM15/ [Lic.No/Date:0310795185  |Defer
08.04.2015 Date:20.05.2015

Decision:  The Committee noted that the application is still awaited from RLA. Hence, it was

decided to call for application from RLA and firm for further consideration of the case.

Meeting ended with thanks to Chair and all participants.
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